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Heard Mr • M .Kanung 0, Ii • C ounse 1 f x the 

Applicant and Mr • 	• Oj ha, 1i1 • S anding Co.inse 1 

f or the Rai lway S • 

The Applicant has approached this Tribunal 

without exhausting the departmental remedies 

available to him. Hence, the case is disposed of 

with direction to Respondent No.2 to finalize 

the appeal of the Applicant, if peaing, , .f not, 

it is Open to the Applicaut, to file appeal and 

the sane should be disposed of on tnerit by 

Responc3ent No.2 within a period of three months 

from the date of receipt of this order. 

Copies of this order be given to the 

W. Counsels for both the parties. 

Membed (Aclmn.) 
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